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important, 1 will cel] you. But it you
adopt the other procedure, it will be
inconvenient to you not to me. I will
simply sit back and smile, That is
the sttitude 1 propose to adopt. Two
persong have sent me chits. Any Mem-
ber who has got very urgent infor-
mation to give to the House, kindly
send a note, I will consider it and if
it is important, 1 will certainly call
him. Otherwise, not. My judgement
may be right or wrong, Kindly ac-
cept it.

12.08 hrs.

RE-PROBLEMS OF DELHI MEDI-
CAL STUDENTS

SHRI C, K. CHANDRAPPAN (Can-
nanore): Yesterday, I requested that
the problem of medical students should
be sympathetically looked into and
tne Minister shoulg intervene to find
oui a settlement. Just now, when I
wag coming to Parliament House. I
was told that the Minister had refus-
ed to meet those students and they
were coming in a procession to Parlia-
ment to present their grievanceg to
the Speaker, Sir on the Parliament
Street near Jantar Mantar, there was a
big police arrangement and nearly
thousand medical college  students
were put behind the bars. Is this the
Way you are going to solve the pro-
blem? I, therefore, request the Minis-
ter since he is present, to make
statement and see that this problem
is solved.

SHRI VAYALAR RAVI (Chirayin-
kil): T tully support what Mr. Chan-
drappan has said. This matter is pend-
ing for the last two months. Earlier
the Minister has assured us that he
will look into the problems of the
students. But now, he was not cour-
teous even to meet the students, ¥
has asked a police guard to receive the
memorandum. Unfortunately, the
hon. Minister with all this socialist
background, hag become 5 big bureau-
cratic capitalist with no sympathies
with the medical gtudents. He simply
wants to suppress them. Puttng them
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behing the bars hundreds and thous-~
ands of medical students will not soive
the problem, It will only aggravate
the situation more and more. So, I
appeal, through you, Sir, to the hon.
Minister that , instead of taking a
very strict attitude, he should discuss
the matter with them and solve the
problem and release gli of them from
the jail forthtwith. _
vyreey WYt afieart  wewor sy

(it v wrerer) : & aga & AT &
A9 & & ATEY HEEET WY wHEnE
AT A fF ag wmer daw &
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FT & ww @ F1€ A AT goAr IR
war g, o & #Tow FE %7 87 9%
a% wqfaq FTHET 9ET——

MR. SPEAKFR: Let us not go into
that, Why not confine to the issue
Taised?

oft TrwATTEmer ¢ e &% gheTr
HHY ¥ WA 9T TIAT FHT,
W W FT e 3@ wieasw 9T Iga
SqTET A¢Y 9T | I q FATY A FT
A WY ad, @ Wt gATy woAr faEw
gar & fw o gl gy afeg

SHRI C. K. CHANDRAPPAN: The
point jg that the Minister should dis-
cuss the matter with them.

SHRI RAJ NARAIN: Today, this
is the only point that jt should be
discussed thoroughly in Parliament,
in the country and everywhere. But
why pgoonda-raj is going into the
court; why they are throwing gstones
on the people. Thig is not an ordi-
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nary question. We are not cowards.
We will not always be intimidated.

(weem) zwA ¥ wE W W
aFEar frar & AR wErEm
I ¥ #F fF & wadlr grary WX sToT
TOw & F | gw AW I Y AW 97—
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sgrafr S e e v @ &
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sy AT ER AT AR RN E 7 ...
(sawgr) . ..
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® oA far a% oA Ara 0 oI
& gfafafudl &1, Sgcds 1, P=a 8
e & F A7 FT qIA AV
MR. SPEAKER: Mr. Minister, you

have made a full statement. No fur-
ther giscussion.

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): Why should the
students be arrested in this democracy?
. ... (Interruptions). The Government
should be ashmed of this....(Inter-
ruptions).

it wiem At () 0 oF
ATETY T WY ¥ wTAY & L L L
(vamgww) . . .

MR. SPEAKER: No further discus-
sion; this is not Question Hour.

st T faorw e (FTiygE)
weqe wEled, | |

weaw wEww - "T7 3 A Afew
adt faar ¢

5t tw feorw qremm ;0 F9 9T
wg1 a1 f& faare &34

MR. SPEAKER: You have not given
any notice at all.



